g%

PUBLIC ANNOUNCEMENT
{Under Regulation G of the Iwmm&tmmmm India
(Insolvency Resolution Process for Corparate Persons) Regulations, 2016)
FOR THE nmmmwmmmm SPINNING MILLS

1. [Niame of carparate debind %%m‘"ﬁ‘
! L

2. |Date of icorporation of corporate
Habtar 051964

3. [Authority nder which coeporate i
gl
registres
Corporate Idantity Mo, /imited
Liabifity Identiticatian No.of T ITZ1934PTEO05050
corparate debta
and Hunnaangal Patayam, Karaipudur Village

mrincipal offios (1 zny) of : |
crperats dabtar ¥ Arulparam (Pa), Tirapar - 841601,

Irsalvency commencement date |28 March 201% (NCLT Order Dated 28"
inrespectaf coorate debtor — [Marsh. Zﬂlﬂi?gd'ihwder fcknowierged

Estimated date of closurs of 23 Sapfember 2019, heing 180 days
resolution process | from Hee insalvency commencement date

Mame: and rapistration number :

it : Shri. SHANMUGEAM,

of the insoheency profassional [ o Tt i

: "““‘;ﬂ im resaliton mrgmmw-ﬂmmn-

=~

=

professio
. |Midress and a-mail of the interim mg:r Whorrhhicunaran Baiilding,
resolution professional, a5 }‘ethlrlim Mear Kalyan Sitks,
registered with the Board Emda:-ﬁhﬂﬂl rmum

i e Barliﬂng_
cortespondance with the interim | L1-F, Mettur Road, M&TRSIIE. [

resulution professianal Emff - B38 011, Tamil
; - Email - sh
11 |Last date for submissicon of 15" fipwril 2019 114 days from the dﬂhwf i
claims receint of udsr by R}

12 [Clagses of cretitars, if any, under e
|| [clausa by of sub-section (BA) of |Nat available as per jnfarmation
© setivn 21, ascertained byme availzhie with (RP
| .mtenmms:l EMEM
13 |Names of
. |
1 |as m.rrrmaadﬂe;ﬁsm ot Applicable
| m'adlh:mmaulass'ﬂn'aznm
fur each class)

14| (a2} Relevant Forms and
it Detsils of awthoried Badele gt

reprasentatives.
bt Physical Adress: uﬂm

MNotice is hemby given that the Natio Law Trlhdmal 3
ordered the commencement mrm"@ m B35
of the Ws, BALU mﬁumm rnm‘mﬁlﬁim zi*mn 201

and the: mm 1 April
The cradifoes ﬁmmmﬂummmwmm
unan to submit their claims with prost oy %Tﬁ'mmw&e inferii

[resolution professional at the address mentioned apainst entryNo. 10, !
| e finaneial ualﬂtars shall slﬂmtﬂtfrbhima I;g-ahuﬁ'ui-n mea
| only, Al ather erediturs may submit the cialms i1 mbﬂm
| by electranic maans.

| The Proof of glaims is ta be submitted as per following sf.wﬁedfum
| Form & — Fir elais by Cperational Creditors

Farm G - Form claims by Financial Gredifors

| Form & Fov claims by Warkmen and Employeas

| FermE - Far claims oy autharized Regresentatives of Workmen and £
| Subimission af false or misleading proofs of ciaim shall attract penalties.

. Ramasamy Shanmuggan
| Prace:: Erace Narne an Signature of Interim Resplution
Date : OLGM2019 1P NoABBYIPA-D0V/IP-POU1 1/2017-2018/11378
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